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THE ANDHRA PRADESH SURVEY AND BOUNDARIES
{ AMENDMENT ) ACT, 1995.

ACT NO. 36 OF 1995%
(28th November, 1995).

AN ACT TO AMEND THE ANDHRA PRADESH SURVEY
AND BOUNDARIES ACT, 1923.

Be itenacted by thoe Legislative Assembly of the State of Andhra
Pradesh in the Forty - Sixth year of the Republic of India as
follows =

Short title. 1. This Act may be called the Andhra Pradesh Survey and
Boundaries { Amendment) Act, [995.

Amendment 2. In tho Andhra Pradesh Survey and Boundaries Act, 1923
il; %c\tflloﬁ 7 ft?f(herf:»inaft\*_iu' referred to as the principal Act,), for section 7,
1923 . the following section shall be substituted, namely :~
7. Burvey officer to carry out the survey or getthe sarvey
carried outin the manner Prescribed;— The Survey Officer shall
catry out the survey or shall cause the survey carried out
with the assistance of an external of internal ageancy approved
by the Government in the manner prescribed.”

Levy of one 3. (1) Inorder to meet the cost of bringing the land records

}L?‘_’s:r‘j;y uptodate, their computerisation and for conducting a need based

eic.. re-survey, thore shall be levied and collected a one time cess of
rupses twenty per acre on all lands in the Sfate, notwithstanding
anything contained in the principal Act. The amount so collected
shall bo credited to 2 fund called *Survey and Land Records-
Fund.'

(*Received the{assent tho Governoron the 21st November, 1995, for
statement of Object and Reasons, Please see the Andhra Pradesh Gazette,
Part IV-A, Extraordjnary date 4-5-95 at Page 3.)
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(2) The levey and collection of the cess under sub-section

(1) and the expanditure from the Survey and Land Records Fund
shall be in such manner as may be prescribed.

et et ™ .
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ANDHRA PRADESH ‘ACTS, ORDINANCES AND
REGULATIONS Etc.,

‘ The following Act of the ‘Andhra-'Pradesh Legislature received the assent of
. Vthe Governor on the 18% June, 2021 and the said assent is hereby first pub-
lished on the o June 2021 in the Andhra Pradesh Gazette for general 1nforma— :
tlon

ACT No. 8 of 2021

AN ACT FURTHER TO AMEND THE AN DHRA PRADESH SURVEY ;
AND BOUNDARIES ACT, 1923.

- Bet enacted by the Legislature of the State of Andhra Pradesh ;

g the Seventy Second Year of the Republic of India as fqllows -

i (1)  This Act may be called the Andhra Pradesh Survey ~ Short title and
"+ and Boundarles (Amendment) Act, 2021 . - ~ commencement.-
(2) It shall be deemed to have come into force on and from ‘

‘ the 11* January,- 2021 :
2. In the Andhra Pradesh Survey and Boundaries Act 1923’_ Amcrhmestor

(hereln after referred to as the Pr1nc1pal Act), in section 3," ‘'section 3.
' (1) for clause (ii), the followmg shall be substltuted Act No. VIl of
: . namely, : o , e S 1923.

» i) Government Lands :- ‘(;overnment Ldnds :

" mean such land(s) which are vested in
Government by operation of Law‘and mcludmg
-Government owned lands”. :

(i)  afterclause (ii) as so amended, the following
new clause shall be inserted,-

17221 4 - Nl [1]



3, : - ANDHRA PRADESH GAZETTE EXTRAORDINARY ] [PART IV-B

“(ii)-A. Land:- Land’ means all land whether owned by
Government or otherw1se .

Amendmentto tite 3. In the pr1nc1pal Act in (,hapter 1 for title “The Survey of

of Chapterll. - Government lands”, the title “Survey of Lands” shall be
fegait ‘substituted. : ;
PRI R e L Principal Act, for section 5, the followmg shall be.
section 5. - : substituted namely, - :
L 5] State Government may direct the Survey of land(s) or of
any boundary of such land(s):- - :
; Th_e State Government or, subject to the'eon'trol of the. -
State Government, any officer or authority to whom this power :
may be delegated by it may by notification order a survey of
: : any land owned by Government or'otherwise i ’
: 'Amendmentof b - = In the principal Act, in section 12, in clause (a) for the words
section12. . - “sixty (60) days” where ever it occurs, the words “thlrty (30).
days” shall be substituted.
Amendmentof @, In the principal Act, in: sectlon 18, after the words “village

S?Ctim 13. chavadi”, the words “Village Secretariat, Ward Secretariat”

shall be inserted and for the words “of the village to which o
the survey relates”, the words “of the v1llage /ward to’ Wthh
the survey relates shall be substltuted

‘Amendmentof 7, In the’ pr1nc1pa1 Act, in section 16,
section 16. .

(i) for the marginal headmg along with opening portlon :
“ the following shall be substituted, namely, - :

“Duties of Village Officer/ Ward Officer:- It shall be the ~
duty of every Village Officer / Ward Officer:”

L) after clauses (a) and (b) the following explanation shall
be inserted namely, - : ,

“Explanation:.

Village Officer: Village Ofﬁcer shall mclude Panchayat'
5 Secretary, Vlllage Surveyor and Village Revenue Ofﬁcer

Ward Officer: Ward Officer shall mclude Ward Amenmes'
Secretary, Ward Planning Secretary and Ward Revenue
Secretary
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‘8. (1) The Andhra Pradesh Survey and Boundaries = Repeal and
i (Amendmcnt) Ordinance, 2021 (Ordmance No 2 of Savings.
- 2021) is hereby repealed. LAy

2 Notw1thstand1ng such repeal anythmg done or any '
action taken under the said Ordinance shall be deemed

to have been done or taken under this Act.

. VADDADI SUNITHA
Secretary to Government (FAC)
Law Legal and Legislative Affalrs & Justlce
Law Department

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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ANDHRA PRADESH ACTS, ORDINANCES AND
: REGULATIONS Ete.,
The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 22™ October, 2022 and the said assent is hereby first published on the
28" October, 2022 in the Andhra Pradesh Gazette for general information :

ACT No. 20 of 2022.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH SURVEY AND
BOUNDARIESACT, 1923.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy third year
of the Repubhc of India as follows.-

1. (1) ThisActmay be called the Andhra Pradesh Survey and Boundaries (Amendment)
Act, 2022.

(2) It shall be deemed to have come into fbrcé with effect on and from the 29" August,
2022,

2. Inthe Andhra Pradesh Survey and Boundaries Act, 1923, in section 12, in clause (a),
for the words “thirty (30) days” wherever it occurs, the words “twenty one (21) days” shall
be substituted. :

3. (1) The Andhra Pradesh Survey and Boundaries (Amendment) Ordmance 2022, 1s

hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the said
Ordinance shall be deemed to have been done or taken under this Act.

G. SATYA PRABHAKARA RAO,

Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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